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Action Taken Report

In the matter of

Original Application No. 361 12022

All India Young l-awyers Association Applicant

Versus

State ol- Uttarakhand & Ors. Respondent

I. BACK GROUND:

That, the Hon'ble National Green Tribunal, Principal Bench, New Delhi.

in the matter of O.A. No.361/2022, All India Young Lawyers Association

Vs. State of Uttarakhand & Ors. issued inter alia following direction on

10.10.2022:

..\ \\ \\\

5. Inview ofabove, the State PCB may recover compensation from the l9

establishments for violation of environmental norms, following due process

of law, within three months. The amount recovered may be utilized for
restoration measures under the supervision of Commitlee alreadl,

constituted preferably within six monlhs. The illegally operating

establishments may be closed. Since it is not clear as to how any

commercial activity can be allowed in a Tiger reserve even with NOC, such

NOC said to have been issued to two eslablishment moy be reconsidered

as per law and if the same is found to be illegal, tlte same may be

withdrawn. All the commercial activity in theforesl in violation ofjudgment

of Hon'ble Supreme Court T.N. Godavarman V. Union of lndia & Ors, be

stopped. Responsibility for implementing these directions will be of the

State PCB, District Magistrate, Director, Rajaji Tiger Reserve.
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(i)

ACTION TAKEN BY UT'I'ARAKHAND POLLU'IION CONTROL

BOARD:

In compliance of above directions of Hon'ble National Green Tribunal"

Uttarakhand Pollution Control Board has taken following actions w.r.r. l9

establishments for violation of Environmental laws.

Show cause notices have been issued to 06 Resorts/Ashrarn/l-odge and

l:nvironment Compensations have been imposed. Details of' such

Resorts/Ashrarn/l-odgc are being provided in tabular lbrm hercunder: -

Dctails of Action ta ken

Show cause notice along with

Environment Compensation ol'

Rs.4,05,000/- has been issued.

(Annexure-l)

Show cause notice along with

Environmcnt Cornpcnsalion ot'

Rs.2.43.000/- has been issued.

(Annexure-2)

Show cause notice along with

Environment Compensation of'

Rs.4,05,000/- has been issued.

(Annexu re-3)

Show cause notice along with

Environment Compensation of'

Rs. 4.05.000/- has been issued.

(Annexure-4)

Show cause notice along u'ith

Environment Compensation ol'

t),1

S. No. Name of [Iotel/Resort/

Ashranr

I IWs Jungle Lor Wildlife Resort

(Osho Ganga Upvan Ashram).

Vill-Ganga Bhogpur Talla,

Pauri Garhwal

) M/s Arya Samaj Mandir Yog

Ashrarn. Vill-Ganga Bhogpur

Malla. Tehsil - Yamkeshwar.

Pauri Garhwal

3 IWs Van Tarang Resort, Guldi

village, Yamkeshwar, Distt-

Pauri Garhwal

4 M/s Nature Resort, Vill-

Bukhdi. P.O-Heerakhal, Pauri

Garhwal
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) IWs Ashram Sanyar, Gauhri

Range, Bhogpur,
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Rs.2,43,000/- has been issued.

(Annexure-5)

6 M/s Sulin Jungle Lodge.

Bukandi (I{eerakhal). Distt-

Pauri Garhlval

Show cause notice along with

Environmcnt Compcnsation ol-

Rs. 2,43.000/- has bcen issued.

(Annexu re-6)

(ii) Environment Cornpensation has been imposed to the 04 Resorts. Details of

such Resorts are being provided in tabular form hereunder: -

S. No. Name of Hotel/Resort/

Ashram

Details of Action taken

llnvironmcnt compensation ol-

Rs.52.500/- has been irnposed.

(Annexu re-7)

7 M/s Panami Resort and Spa.

Vill-Ganga Bhogpur'I'alla.

Pauri Garhwal

It IWs Down Town Resort and

Cafe, Vill-Ganga Bhogpur

Talla. Pauri Garhwal

Environment compensation ol

Rs.41.400/- has been imposed.

(Annexure-8)

9 IWs Leaf shed resort and

restaurant, Vill-Ganga

Bhogpur 'f alla. Pauri Carhrval

l0 M/s The Neeraj Forest Resort.

Vill-Ganga Bhogpur, Talla,

Pauri Garhwal

Environment compensation of

Rs.16,200/- has been imposed.

(Annexu re-9)

Ilnvironmcnt cornpe nsation ot'

Rs.78,000/- has been irnposed.

(Annexure- 10)

(iii) 04 Hotels/Resorts are complying under Air (Prevention and Control of

Pollution) Act, l98l and Water (Prevention and Control of Pollution) Act.

{ lrt
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1974. Detaits ofsuch Resorts are being provided in tabular tbrm hereunder:

S. No. Name of Hotel/Resort/

Ashram

Details of Action taken

I l.

t2

IWs G. Village Resort and Spa,

Vill-Ganga Bhogpur Talla,

Pauri Carhwal

M/s Rajaji Wild '['rail Rcsort.

Vill-Ganga Bhogpur -falla,

Pauri Garhwal

Complying with the nonns.

Cornpll ing rr ith thc norms.

13. M/s R.F.C, Vill-Ganga

Bhogpur Talla, Pauri Garhwal

Complying with the nonrs.

t1. M/s Rajaj i Retreat, Vill-Ganga

Bhogpur '['alla. Pauri Garhwal

(iv) 02 Hotels/Resorts are not in operation. Details of such Resorts are being

provided in tabular lbrrn hereunder: -

Details of Action taken

t6. M/s Vanantra Resort, Vill-

Ganga Bhogpur Talla. Pauri

Garhwal.

Not in operation

(v) 03 Ashrarn/Dham are not clearly classified in categorization ol'industrial and

non-industrial operation by Central Pollution Control Board. Details ol such

Ashram/Dham are being provided in tabular form hereunder: -

{,rl

S. No. Name of Hotel/Resort/

Ashram

15. Iv'l/s Forest Camp Resort,

Sanyar Patti Talla Udaypur,

Yamkeshar, Pauri Garhwal

Not in operation

Page l5
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S. No. Name of Hotel/Resort/

Ash ram

Details of Action taken

Not clearly classilled in

categorization of industrial and

non-industrial sector by

Central Pollution Control

Board.

t'7. M/s Vande Matram Kunl

Ashrarn, Vill-Ganga Bhogpur

Talla, Pauri Garhwal (operated

under Divya Prem Mission for

studying handicapped &

Niraashrit Children).

18. M/s Jyotirlingeshwara

Baglamukhi Dham, Vill-

Ganga Bhogpur, Malla.

Yamkeshwar. Pauri (iarhwal

(having 0l yagyashala)

Not clearly classilled in

categorization of industrial and

non-industrial sector by

Central Pollution Control

Board.

19. M/s Ashram Mahadev Pani

(Tripeshwari Mata),

Yamkeshwar, Pauri Garhwal

(having 0l yogshala & 0l

cottage).

Not clearly classifled in

categorization ol industrial and

non-industrial sector by

Central Pollution Control

Board.

The report is being submitted lor the perusal of the Hon'ble NGT.

:|***********+**
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HEAD OFFICE
Uttarakhand Pollution Control Board

'(Gaura Devi Paryavaran Bhawan"
468, IT Park, Sahastradhara Road, Dehra Dun

(Uttarakhand)
Wcb I nr v.ueppcb.uLgov.in. E-mail : Dlsrkpcb@Jahoo.corn

 rnsxutc-f

UKPCB/HO/Ge n-r83-ss2t20Bt lfl I /:, I)ate: 14 02.2023

Speed Post
'Io,

M/s Jungle Lor Willdlifc Resort
(Osho Ganga Upvan Ashram),
Vill- Ganga Bhogpur Talla,
Distt- Pauri Garhwal.

Directions under Section 33(A) of Water (Prevention and Control of Pollution ) Actl974
and Scction 31(A) of Air (Prevcntion and Control of Pollution) Act - 1981

WHtrREAS, the Central Government has made the Water (Prevention and Control of
Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, l98l; and vide
provisions ofthese Acts every water/air polluting industry/unit/operatiorVprocesses is requiled to
obtain consenl to establish and consent to operate from the State Pollution Control Boarrl; and

WHEREAS, as per Section-25 of the Water (Prevention and Control of Pollution) Act,1974
and Section-21 of the Air (Prevention and Control of Pollution) Act, 1981 as amended, it is
the mandatory requirement for any industry plarrt, operation or process, or any lreatment and

disposal systenr or any extension or addition thereto, which is likely to discharge sewage or lrade
effluent into a stream or well or sewer or on landl to obtain prior Consent from the Board; and

WHERBAS, 1br the purposes of protecting and improving the quality of envirorunent and

preventing and abating environmental pollution, the standards for discharge of environmental
pollutants liom the industries, operations or processes, have been specified under the

Environment (l'}rotection) Rules, 1986; and it is mandatory to every industries, operatious or
processes to keep their effluent quality within the specified norms; and

WHEREAS, in compliance of the order passed by NGT on dated 10.10.2022 in O.A. no.
36112022, inspection of the l![/s Jungle Lor Willdlife Resort, Pauri Garhwal was can'ied out
by the officials of Regional Office, Dehradun of this Board on dated 05.08.2022 and 16.11.2022
and made following observations :-

l. Unit has 30 roorns and 0l restaurant in operation.
2. Dornestic effluent generated by the Unit is being discharged through septic tank and

soak pi t.

3. Unit has not established Sewage Treatment Plant (STP) for treatlnent of emueltt
generated by the Ashram.

4. Unit has not applied for consent to opemte under Section33(A) of the Water'
(Prevention and Control of Pollution) Act, 1974 and Section-31(A) of the Air
(Prevention arrd Control of Pollution) Act, l98l .

AS SUCI{, it is evident frorn the above obselvations that tl.re Unit has violated the plovisions of
Water' (Prevention and Control of Pollution) Acr, 1974 and Air (Prcvention :rnd Control of
Pollution) Act, l98l as amended thereafter; and

.cont..page-2
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NOW THEREFORE, in exercise of the power conferred under Section 33(A) of the Water
(Prevention and Control of Pollution) Act-1974 and Section 3l(A) of the Air (Prevention
and Control of Pollution) Act, 1981 as anended rvith approval of the con.rpetent autliority of
the Board, you are directed :-

l,i To Show Cause within 30 days of timc from issue of this notice to the undersigned,
rvhy your unit (Resort cum Ashram) not be closed down under the provisions of
above Acts and concerned authorities be directed to discontinue your power and
water supply.

2. To deposit <4,05,000/- (Rupees Four Lakh Five I'housanrl only) as Eirvironrnent
Compensation for the period of non-compliance in first phlse, in the form of
demand draft to be made in favour of MS, UKPCB payable at Dehradun.

(s.K. attnail<)
Mernber Secreta rv.

Copy to :-

2.

3

District Magistrate, Pauri Garhwal for kind infonnation please.

Regional Officer, Uttarakhand Pollution Control Board,
information and necessary compliance.
Guard File.

Dehradun lor

/*
Member Secretary

f,-
5
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HEAD OI'FICE
Uttarakhand Pollution Control lSoard

"Gaura Devi Paryavaran Bhawan"
46I}, IT Park, Sahastradhara Road, Dehra Dun

(Uttarakhand)
W.b : rv*w.uepp(b.ulLgov.in, 8-mail : msukpcb@yahoo.conl

UKPCB/HO/Ge n-183-582 12023 I lbl 4, Date; I tl 02.2023

To,
4,rnorohcr- 0zM/s Arya Samaj Mandir Yog Ashram,

Vill-Ganga Bhogpur, Malla,
Tehsil - Yamkeshwar, Distt- Pauri Garhrval.

Directions under Section 33(A) of Water (Prevention and Control of Pollution) Act-l 97.1

and St'ction 3l(A) of Air (Prevention and Control ofPollution) Act - 1981

WHEREAS, the Central Government has made the Water (Prevention and Control of
Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981; and vide
provisions olthese Acts every water/air polluting industry/unit/operation/processes is required to
obtain consent to establish and consent to operate from the State Pollution Control Board; and

WHERI,AS, as per Section-25 of the Water (Prevention and Control of Pollution) Act, 1974
and Scction-2l of the Air (Prevention and Control of Pollution) Act, 1981 as aniended, it is
the mandatory requirement for any industry plant, operation or process, or any treatment and

disposal system or any extension or addition thereto, which is likely to discharge sewage or trade
effluent into a stream or well or sewer or on land; to obtain prior Consent from the Board; and

WHEREAS, for the purposes of protecting and inrproving the quality of environment and

preventing and abating environmental pollution, the standards for dischhrge of environmental
pollutants from the industries, operations or processes, have been specified urder the
Environment (Protection) Rules, 1986; and it is rnandatory to every indust es, operations or
processes to keep their effluent quality within the specified nonns; and

WHEREAS, in compliance of the order passed by NGT on dated 10.10.2022 in O.A. no.
36112022, inspection of the M/s Arya Samaj Mandir Yog Ashram, Pauri Garhwal rvas

carried orrt by the officials of Regional Office, Dehradun of this Board on da,ted 16.11.2022
and made lollowing observations :-

1. Aslrraur has 12 rooms.
2. Domestic effluent generated by the Ashrarn is being discharged through septic tank

and soak pit.
3. Asl.rram has not applied 1br consent to opel'ate under Section33(A) ol- the Water

(Prevention and Control of Pollution) Acl, 1974 and Section-3'l(A) of the Air
(Prevention and Control ofPollution) Act, 1981.

AS SUCH, it is evident from the above observations that the Ashram has violated the provisions
of Water (Prevention and Control of Pollution) Act,l974 and Air (Prevenlion and Control
of Pollution) Act, 1981 as amended thereafter; and

cont..page-2

Speed Post

NOW THBRUIORD, in exercise of the power conferred under Section 33(A) of thc W:rter
(Prevention and Control of Pollution) Act-197 4 and Air (Prevention and Control of
Pollution) Act, 1981 as amended with approval ofthe cornpetent authority of the Board, you are
dilected:-
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1. To Shorv Cause within 30 days of time from issue of this notice to thc undersigned,
why your Ashram not be closed down under the provisions of above Acts and
concerned authorities be directed to discontinue your power and rvater su

2. To deposit {2,43,000/- (Rupees Trvo Lakh Forty Tlrree )
Environment Compensation for the period of non-compliance in first phase,
form of dcmand draft to be made in favour of MS, UKPCB payable at

ttnrik)
Member Secretary.

Copy to :-

L District Magistrate, Pauri Garhwal for kind infonnation please.
2. Regional Officer, Uttarakhand Pollution Control Board, Dchrnrlun

information and necessary compliance.
3. Guard File.

Menr b

,/*

a

(S.K:

trr-y
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HEAD O]]FICE
Uttarakhand Pollution Control Board

"Gaura Devi Paryavaran Bhawan"
468, IT Park, Sahastradhara Road, Dehra Dun

(Uttarakhand) Ann-oxt\e-.3
Neb : N$rv.ucppcb.uk.gov.in. [-mail : n'sulpcb/a)nhoo.corr

U KPC B/HO/Ge n-183 -s82 D023 t $l], Date: 14 02.2023

To,

M/s Van Tarang Resort,
Vill- Guldi, Yamkeshwar,
Distt- Pauri Garhwal.

Directions under Section 33(A) of Water (Prevention and Control of Pollution) Act-1974
and Section 31(A) of Air (Prevention and Control of Pollution) Act - 1981

WHEREAS, the Central Government has made the Water (Prevention and Control of
Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, l98l; and vide
provisions ofthese Acts every water/air polluting industry/unit/operation/processes is required to
obtain consent to establish and consent to operate from the State Pollution Control Board; and

WHEREAS, as per Section-25 of the Water (Prevention and Control of Pollution) Act, 1974
and Section-2l of the Air (Prevention and Control of Pollutiou) Act, 1981 as amended. it is
the trandatory requirement for any industry plant, operation o[ process, or any lreatlnent and

disposal system or any extension or addition thereto, which is likely to discharge sewage or trade
effluent into a stream or well or sewer or on land; to obtain prior Consenl from the Board; and

WHEREAS, for the purposes of protecting and improving the quality of environment and
preventing and abating environmental pollution, the standards for dischalge of environrrental
pollutants from the industries, operations or processes, have been specified under the
Environment (Protection) Rules, 1986; and it is mandatory to every industries, operalions or
processes to keep their effluent quality within the specified norms; and

WHEREAS, in compliance of the order passed by NG'I' on dated 10.10.2022 in O.A. no.
36112022, inspection of the M/s Van Tarang Resort, Vill- Guldi, Yamkcshrvar, Dislt- P:ruri
Garhrval was caried out by the officials of Regional Office, Dehradun of this Boald on daled
05 .08 .2022 and 16.11 .2022 and made following obseryatiorls:-

l. Unit has 04 Tents and 0l dining hall in operation.
2. Domestic emuent generated by the Unit is being discharged lhrough septic tank and

soak pit.
3. Unit has not applied for consent to opemte undel Section33(A) of the Water

(Prevention and Control of Pollution) Act, 1914 and Section-31(A) of the Air
(Prevention and Control ol Pollution) Act, I 98 I .

AS SUCH, it is evident from the above observations that the lJnit has violatcd the provisions ol
Water (Prevention and Control of Pollution) Act, 1974 and Air (Prcveution and Control ol'
Pollution) Act, 1981 as amended thereafter; and

NOW TIIERBFORE, in exercise of the power conferred under Section 33(A) of thc Water
(Prevention :rnd Control of Pollution) Act-197 4 and Section 3l(A) of Air (Prcvention nnd
Control of Pollution) Act, 1981 as amended with approval of the conrpetent authority of the
Boald, you are directed :-

cort..page-02

Sneed Post
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l. To Show Cause within 30 days of time from issue of this notice to the undersigned,
why your unit (Resort) not be closed dorvn under the provisions of above Acts and
concerned authorities be directed to discontinue your potver and watcr supply.

2. To deposit <4,05,000/- (Rupees Four L:rkh Five 'I'housand only) as Environrn t
Compensation for the period of non-compliance in first phase, in the
demand draft to be made in favour of MS, UKPCB payable at Dehradun.

ttnaik)
Member Secret:rry

Copy to :-

l. District Magistrate, Pauri Garhwal for kind information please.
2. Regional Officer, Uttarakhand Pollution Control Board, Dehradun

information and necessary compliance.
3. Guard File.

of

Mcm
,14-

deif,ecreta

for

ry
d

/c-

#

(S.K.
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HEAD OFFICB
Uttarakhand Pollution Control Board

"Gaura Devi Paryavaran Bhawan"
46B, IT Park, Sahastradhara Road, Dehra Dun

(Uttarakhand)
Wcb : $1r'w.ucppcb.ukgov.in. E-mail : msukpcb@yahoo.com

UKPCB/Ho/Ge n-183-s82t2023t lfl I b, Date: | 142.2023
SDeed Post

To, 4** ).U11- 4M/s Nature Resort,
Vill-Bukhri, P.O- Heerakhal,
Distt- Pauri Garhwal.

Directions under Section 33(A) of Water (PreventioL and CoutrOLol Prrl!ution) Act-1974

WHEREAS, the Central Government has made the Water (Prevention and Control of
Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981; and vide
provisions ofthese Acts every water/air polluting industry/unit/operation/processes is required to
obtain consent to establish and consent to operate from the State Pollution Control Board; and

WHEREAS, as per Section-25 of the Water (Prevention and Control of Pollution) Lct, 197 4

as amended, it is the mandatory requirement for any industry plant, operation or process, or any

treatment and disposal system or any extension or addition thereto, which is tikely to discharge

sewage or trade effluent into a stream or well or sewer or on land; to obtain prior Consent from
tlre Board; and

WIIEREAS, for the purposes of protecting and improving the quality of environment and

preventing and abating environmental pollutiorr, the standar ds for discharge of environrnenlal
pollutants from the industries, operations or processes, have been specified under the
Environment (Protection) Rules, 1986; and it is mandatory to every industries, operations or
processes to keep their effluent quality within the specified norms; and

WHEREAS, in compliance of the order passed by NGT on dated 10.10.2022 in O.A. no.
36117022, inspection of the M/s Nature Resort, Vill-Bukhri, P.O- lleeraldral, Distt- I'auri
Garhwal was canied out by the officials of Regional Office, Dehradun of this Board on dated

05.08.2022 and 76.11 .2022 and made following observations :-

l. Unit has 23 rooms and and 01 restaurant in operation.
2. Domestic effluent generated by the Unit is being discharged tluough septic tank and

soak pit.
3. Unit has 23 rooms and applied for 03 more roorns utder capacity exparrsion in the

Board. For, more than 20 rooms it is rnandatory to establish STP for tleahtrcnt of
domestic effluent. Unit has not established STP.

AS SUCH, it is evident from the above obselvations that the Unit has violated the provisions of
Water (Prevention and Control of Pollution) Act,l9'14 as arnended thereafter: and

NOW TI{EREFORE, in exercise of the power confen'ed under Section 33(A) of thc Watcr
(Prevcntion and Control of Pollution) Act-1974 as amended with approval of the competeut
aulhority olthe Board, you are directed :-

cont..page-02
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1. To Shorv Cause within 30 days of time I'r'om issue of this notice to the undersigned,
rvhy your unit (Resort) not be closed dorvn under the provisions of above Act and
concerned authorities be directed to discontinue your power and rvater supply.

2. To deposit <4,05,000/- (Rupees Four Lakh Five Thousand only) as l,nvironment
Compensation lbr the period of non-compliance in first phase, in the folm of
demand draft to be made in favour of MS, UKPCB payable at Dehradun.

ll

/t-
K. Pattnaik)(s

Member Secretary.

Copy to :-

l. District Magistrate, Pauri Garhwal for kind inforntation please.
2. Regional Officer, Uttarakhand Pollution Control Board, Dehradun fi

information and necessary compliance.
3. Guard File.

r Sccreta rv

cf

/-

a

tl
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HEAD OIITICE
Uttarakhand Pollution Control Board

"Gaura Devi Paryavaran Bhawan"
468, IT Park, Sahastradhara Road, Dehra Dun

(Uttarakhand)
Wcb : wwtr,.!eppcb.ul'gov.in. E-mtil : msulpcb@yaIoo.com

UKPCB/Ho/Ge n-ts3-s82/20?:,1 l$ | l,

To,

Speed Post
D^tet l+ 02.2023

,4r\runq(- 5
M.is Ashram Sanyar,
Gauhri Range, Bhogpur,
Tehsil - Yamkeshwar, Distt- Pauri Garhwal.

.cont..page-2

Directions under Section 33(A) of Water (Prevention and Control of Pollution) Act-1974

and Section 31(A) of Air (Prevention and Control of Pollution) Act - 1981

WHEREAS, the Central Government has made the Water (Prevention and Control of
Pollution) Act, 197 4 and Air @revention and Control of Pollution) Act, 1981; and vide
provisions of these Acts every water/air polluting industry/unit/operation/processes is required to
obtain consent to establish and consent to operate from the State Pollution Control Board; and

WIfiREAS, as per Section-25 of the Water (Prevention and Control of Pollution) Act, 1974
and Section-2l of the Air (Prevention and Control of Pollution) Act, 198I as amended, it is
the mandatory requirement for any industry plant, operation or process, or any treatment and

disposal system or any extension or addition thereto, which is likely to discharge sewage or trade

effluent into a stream or well or sewer or on land; to obtain prior Consent from the Board; and

WI'IEREAS, for the purposes of protecting and improving the quality of envirorunent and

preventing and abating environmental pollution, the standards for discharge of environmental
pollutants fron the industries, operations or processes, have been specified under the

Environment (Plotection) Rules, i986; and it is mandatory to every industries, operations or
processes to keep their effluent quality within the specified norms; and

WHtrREAS, in compliance of the order passed by NGT on dated 10.10.2022 in O.A. no.
36112022, inspection of the M/s Ashram Sanyar, Pauri Garhwal was carded out by the

officials of Regional Office, Dehradun of this Board on dated 08.03.2022 and dated
16.11.2022 and made following observations :-

L Ashranr has 04 rooms in operation.
2. Domestic cffluent generated by the Ashram is being discharged tluough septic tank

and soak pit.
3. Aslr,tam has not applied for consent to operate rnder Section33(A) of the Water

(Prevention and Control of Poltution) Act, 1974 and Section-31(A) of the AiL
(Prevention and Control of Pollution) Act, 1981 .

AS SUCH, it is evident fiorn the above observations that the Asluam has violated tlre provisions
of Water (Prevention and Control of Pollution) Act, 1974 and Air (Prevention and Control
of Pollution) Act, 1981 as amended thereafter; and

NOW THEREFORE, in exercise of the power conferued under Section 33(A) of the Water
(Prevention and Control of Pollution) Act-1974 and Air (Prevention antl Control of
Pollution) Act, 1981 as amended with approval ofthe competent authority ofthe Board, you ale
directed:-
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-2-

l. To Show Cause within 30 days of time from issue of this notice to the undersigned,
why your Ashram not be closed down under the provisions of above Acts and
concerned authorities be directed to discontinue your power and rvatcr supply.

2. To deposit <2,43,000/-. (Rupees Two Lakh Forty Three Thous:rnd only) as

Environment Compensation for the period of non-complianco in first phase, in the
form of demand draft to be made in favour of MS, UKPCB payable at

(s.
Member Secretary.

Copy to :-

l. District Magistrate, Pauri Garhwal for kind information please.
2. Regional Officer, Uttarakhand Pollution Control Board, Dehradun for

information and necessary cornpliance.
3. Guard File.

Mem

lc
5(

,4d
bgr.Secretary
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HEAD OFFICE
Uttarakhand Pollution Control Board

"Gaura Devi Paryavaran Bhawan"
468, IT Park, Sahastradhara Road, Dehra Dun

(Uttarakhand)
Web : nrr.ueppcb.uLgov.in. E-msil: lnsulecb@yehoo.com

UKPCB/HO/Gen-rB-s82/2023/ l$[ $,

To,

Datet 14 02.2023

.r4nDnrx-6
Speed Post

M/s Sulin Jungle Lodge,
Bukandi (Heerakhal),
Distt- Pauri Garhwal.

WHEREAS, the Central Government has made the Water (Prevention and Control of
Pollution) Act, 197 4 and Air (Prevention and Control of Pollution) Act, 1981; and vide
provisions ofthese Acts every water/air polluting industry/uniVoperation/processes is required to

obtain consent to establish and consent to operate from the State Pollution Control Board; tnd

WI{ERBAS, for the purposes of protecting and improving the quality of environment ard
preventing and abating environmental pollution, the standards for discharge of environmental
pollutants from the industries, operations or processes, have been specified under the
Environment (Protection) Rules, 1986; and it is mandatory to every industries, operations or
processes to keep their effluent quality within the specified norms; and

WHEREAS, in compliance of the order passed by NG'l' on dated 10.10.2022 in O.A. no.
36112022, inspection of the M/s Sulin Jungle Lodge, Bukandi (Heerakhal), Distt- Pauri
Glrhrval was carried out by the officials of Regional Office, Deluadun of this Board on dated
08.03.2022 and 16.11.2022 and made following observations :-

1. Unit has 10 rooms and 01 kitchen in operation.
2. Domestic effluent generated by the Unit is being discharged through septic tank and

soak pit.
3. Unit has not applied for consent to operate under SectionS3(A) of the Water

(Prevention and Control of Pollution) Act, 1914 and Section-31(A) of the Air
(Prevention and Control of Pollution) Act, l98l .

AS SUCH, it is evident from the above observations that the Unit has violated the provisions of
Water (Prcvention and Control of Pollution) Act, 1914 anrl Air (Prcvcntion zrnd Control ol'
Pollution) Act, 1981 as artrended thereafter; and

cont..pase-2

Directions under Section 33(A) of Water (Prevention and Control of Pollution) Act-1974
and Section 31(A) of Air (Prevention and Control ofPollution) Act- 1981

WHEREAS, as per Scction-25 of the Water (Prcvention and Control of Pollution) Act, 1914
and Section-2l of the Air (Prevention and Control of Pollution) Act, l98l as amer.rded, it is
the mandatory requirement for any industry plant, opcration or process, or any trealment and

disposal systern or any extension or addition thereto, which is likely to discharge sewage or trade
effluent into a stream or well or sewer or on land; to obtain prior Consent florn tl.re Board; and
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NOW THER"EFORE, in exercise of t}re power conferred under Section 33(A) of the Water
(Prevention and Control of Pollution) Act-1974 and Section 31(A) of the Air (Prevention
and Control of Pollution) Act, 1981 as amended with approval of the competent authority of
the Board, you are directed :-

I. To Show Cause within 30 days of time from issue of this notice to the undersigned,
why your unit (Resort cum Ashram) not be closed down under the provisions of
above Acts and concerned authorities be directed to discontinue your power and
water supply.

2. To deposit {2,43,000/- (Rupees Two Lakh Forty Three Thousand only) as
Environment Compensation for the period of non-compliance in first phase, in the
form of demand draft to be made in favour of MS, UKPCB payable a( Dehradun.

',1,,w
(S.K. Pattnaik)

Mcmber Secretary.

Copy to :-

l. District Magistrate, Pauri Garhwal for kind information please.
2. Regional Officer, Uttarakhand Pollution Control Boar<t, Dehradun for

information and necessary compliance.
3. Guard File.

^\,w'
Mem bbrrSccrctarv

/.

I
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